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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

( 	Application No ................ ........  ........... of 200 

Applicant (s) ........... 	...i2!LCcji 	t .....L...espondent (s)...C..J 	).LL/ 

Advocate for Apphcant(s) ... 1/....&C.i 	LL..4 	..tRcate for Respondent s).................................. 

NOTES OF THE REGISTRY 
	

RDERS OF THE TRIBUNAL O 

o 

iard M .R .R .Panda, the learned 

counsel for the applicant and Shri 3.DasL, 

learned ddl.Standing Counsel (on whom a copy 

of this 0 .. has already been servecW appearing 

for the Respondents. 
o 

Non...extensjon of the bnefits un.,Ier 

the Assured Career Progression (A,J.P.) 3cherne 

in favour of the applicant is the subject matb3 

of clisoute ir, the instant case. It is tt case 
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ORDERS OF THE TRIBUNAL 

oE the oijcant that even though he has 

made representations to the Respondents der 

;nnexure..1 series, the same having been 

unheeded to, he has approached this Trib Un al 

in this Original Application under Section 

19 of the A.T..ct, 1985, for,  redressal of 

his grievances. 

Having heard the learned couno1 

of both the sides, the Respondents are hereby 

directed to considdr the grievances o the 

app1icant(s raised in his representatien 

as wcll as in this O.A.)ancl pass appro'Driate 

orders within a period of C (ninenty) days 

from the date of receipt of copies of this 

o rde r. 

With the above observations and 

directions, this O.A. is disposed of at the 

stage of adniission itself. TIo costs. 

Send oopies of this order along 

with copies of this O.A. to Respondents and 

free copies of this order be handed over to 

the learned counsel for both the sides. 

IMgR-twiIAL) 

<---- I 


